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SHRI JAGESH DESAI: Madam, Mr,
Madhy Dandavate’s matter is there,

THE DEPUTY CHAIRMAN: Mr,
Jagesh Desai, do not go on repeating, Mr.
Madhu Dandavate’s matter is there. We
will discuss the matter with the Chairman
and when he gives the time I will definitely
allow you to speak, Now let me go ahead
with the Business.

SHRI JAGESH DESAI: This is regard-
ing laying of the relevant matters.

THE DEPUTY CHAIRMAN: Regard-
ding laying of all the relevant matters 1
shall give the assurance from the Chair let
the Chairman decide, When he allows, the
Minister wil] come to the House and ex-
plain. Now let us go to the Calling Atten-
tien. Yes, Mr. Gurudas Das Gupta.
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CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE—COMMUNAL STTUATION IN
THE COUNTRY
SHRI GURUDAS DAS GUPTA (West
Bengal): Madam, I call the attention of
the Minister of Home Affairs to the com-
munal situation in the country and the
action taken by Government in regard
thereto.
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WY <@H AR gfEm wsw e
FIO & Foifiew § afew FFE
AR AT AT #I TR
afwr  frwait |

s gRezaia feg sy aifean (fagt\
IHEANTT  HERA!, Wei AEE AR
ST 7 |
THE DEPUTY CHAIRMAN; What is

the point of order? The Minister is speak-
ing, Let him finish.

At grasng tag mgaatfean ars
CC T O O I o G e
waie Ag gur | 98 weene § faan
ar 2 (FAFum)

Iagwfa ¢ w90 qig geE | -

Perhaps you don’t know.

Tow qfgd, wIdT F@T € |
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TR I NT qET AT FRT @
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gt T oq AW ¥ 2.1,90 ¥ fEar
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HOAT FFST @Y gy Aal § g @
qGAT TSN AWl @R |
Fagstafa : 717§ a7 ) ST E 1
He has called the attention of the Minis-
ter and in answer to hjis calling attention
the Minister is answering, You go by the

rules. This is correct. He is doing every-
thing right, Please sit down.

ot gleastia feg sgeanfoan: ey
1L wE ¥ P g frw AR AT

Jagwata  faw el @ § )
This is according to niyam. Mr, Abhlu-
walia, please read the Rule Book. Un-

fortunately, we did not have many Call-
ing-Attentions.

SHRI S. S. AHLUWALJA: 1t ig the
convention of the House. -

THE DEPUTY CHAIRMAN: Tt is not
ths convention. Please sit down
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SHRI S, S. AHLUWALIA: T will go by
convention,

THE DEPUTY CHAIRMAN: Don't
argue; you Jon’t know. Unforiunately, we
did not have many Calling-Attentions. So,
the Members have forgotten the procedure
for Calling--Attention, When the Member
calls the attention of the Minister, the Mi-
nister has to reply to that and then every-
body has to ask questions, This is the rule—
not only the rule but convention, proce-
dure, everything. It is right. If there are
more Calling-Attentions we will remember
it

SHRI VITHALRAO MADHAVRAO

JADHAV (Maharashtra): Everybody is
not there, Some people from our party.. .

THE DEPUTY CHAIRMAN: Whatever
names are there before me,

SHRI VITHALRAO MADHAVRAO
JADHAV: Will you allow all of them?

... (Interruptions).. .

SHRI M. M. JACOB (Kerala): Ma-
dam_,

THE DEPUTY CHAIRMAN: Let him
finish. T will allow you.

o gaa T AGA © PO
¥ wirwiw AW wifagdw @A AiEd
§ o g opwe ¥ famm

@Y § | HE favawm g g weve
"3 ETEE oA, Far e o)
qd e Faeeifis @i AR
q gEd ae w &g
Tt At & w7 oA
T AT |

THE DEPUTY CHAIRMAN: Mr
Jacob. do you want to say something?

SHRT M, M. JACOB: Madam, since the
mutter is of very great importance  and
several Members would like to participate
in the discussion on the communal situation
in the country, I request you to convert
this Calling-Attention into a Short-Dura-
tion Discussion. Otherwise, Members will
"he restrained by the list they have given
already and, there also. ..
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THE DEPUTY CHAIRMAN: | had
asked the Members before starting it, and
I had mentioned that it was decided in the
Business Advisory Committee meeting that
the matter about the communal situation
will be taken up in the form of a Short
Duration Discussion.  Later on, the lea<
ders of the various parties and groups ag-
reed to bring it in the form of a Calling-
Attention.  Now, if the House so agrees,
I have no objection to discuss it in  any

form, vo long as it is discussed.

%ﬁaﬂafaﬁuﬁ(mn&w)
qgd AT Qi g md tﬁzcr‘r
& fags dart daw @y FEe
g« ail W H wr(z @ & aft
FTaMT W AWE W
Ay A ot w9z #FEY gQ
U g agag | §fF %‘er?iaga
AT AW AT ¥ WM F
aranw%ﬁgvﬂarauzga
qgdi ¢ ug wefre maer &,
gr Mg U el St wg W
LIS zzmsmma"rmsm{sm
gA S8 ¥ GH, gAR FAT & T
A OqE a1 S dgae gN ) e
R TR WSS KT ODERIEr
A TE @ gu i

“ﬁ

THE DEPUTY CHAIRMAN: The
Minister informs me that the Prime Minis-
ter will come and answer, . . (Interrup-
tions) .. One person at a time, please. |
had requested, but the House did not
agree. 1 have asked everyonme. Tt is for
the House,  If the House so agrees...

SOME HONOURABLE

Yes.

MEMBERS:

SOME HONOURABLE MEMBERS;
No,...(Inferruptions).. .

SHRT SUKOMAL SEN (West Bengal):
Many names have been included....(ln-
terruptionsy ...

THE DEPUTY  CHAIRMAN: Mr
Sukomal Sen, 1 have many names. Let us
come to an agreement. I do not  know
I can’t even count them  There are two
pages full of names, Just a minute, please,
In any case, everyone is keen including
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you that the discussion should be on the
communal situation in the country.  All
right? 1 have the names. 1 will call
according to order. If on the other side
the Members want to have more discus-
sion want more people to participate and
they are giving some names, three, four,
five, six names, they may be called. If
you want to give two names, I will allow
you. If you go according to Short-Dura-
tion Discussion; the discussion will  be
according to the time alloted to  every

party. Then, not only one person, but
two persons can come from ‘your party
also if you like.  So, that will benefit.

More people can participate. But it won't
jeopardise Mr_ Gurudas Das Gupta to be
the first speaker, I am giving an assu-
rance that the first person to Speak will
be Mr. Gurudas Das Gupta.

SHRT P. SHIV SHANKER (Gujarat):
Therefore, Madam, if you kindly convert
it into a Short-Duration Discussion, many
people can participate. A lot of people
can speak, Mr, Gurudas Das Gupta will
open. No difficulty,

w RO qqY /AT (IACHIA)
qast qfww § 1 wy uE ;-
,‘a 5 fwe a.fwr TEMT 2
e 's;?{im AT 1 ag FAr
g Fifer wiww F7 uF due
f& zad mg 8 a@a 1 T
UF OF dAAq g, U 47 e
g W W9 A WE AT FT
T & o qxnd fag az @ frag
waaw T . (sTaEw) fER gmi
ST AW wigHr e e

)
_’L.

~
/q

A 1o g o

Sugamle - AT gEd WOET
gdf ¥ ¥ & @ &}
1 will allow two persons from your

party  also.(Juterruptions)  Please. He
has put the question to the Chair, Let the
Chair decide, I will allow from  your
party two persons, more than one.

_ i wifg e (saw w2w) :
WG, F T GG L (sqq0)

THE DEPUTY CHAIRMAN: I know.
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st W qgIR AR "
TEUS 3§ a @ 9 g f& wfeer
geud  T@ W HEar gr dal |
ST AT FT ﬁfmﬁﬂﬁﬁm
gr e & 1 fafsa gearesd #3er |
TeFe q9 FT A9 § v Ffedrome
e #1 Afoafer wr #=i Sw
ifmifer % fag oF & qsraw
Ffaw wEaw T 1 IR AT UF E
g1 SE DEr o Wreg ) wfew
gy agfa &1 faged %1 @ §
IR ggfa #1 A FgfA0 |

THE DEPUTY CHAIRMAN: Please,
order. order. This is a serious mafter
please.

WAL KR, A 9T Wy ! AwE_
W ¥ A 9T dyeAr g

The matter is serious. (Interruptions)
Just 'a minute, please. What are you say-
ing, “No, no?” Please sit down. The mat-
ter is serious. Whether it is discussed in
the form of Calling-Attention or that of
Short-Duration Discussion, the matter re-
mains serious. But the Short-Duration
Discussion will enable more Members to
participate. I hope you should not have
any objection to that., Okay, now it is
finished.

Wi QAN TG AT : {IT AT
FUT W oata 9T B f z@aEw §
Fia wews #Y ozfq @ w7 &Y
W F

I THIFT TUIT : (IAT 53)
AR HIY  9Er qv WY HrsAFee
g

SHRI MOHAMMED AFZAL alias
MEEM AFZAL - (Uttar Pradesh); T think
that this matter is not serious for the BIP.

_ 4

SHRI SHABBIR AHMAD SALARIA

(Jammu and Kashmir): These who have
given names for the Calling-Attention
should also be allowed to speak.

THE DEPUTY CHAIRMAN: Not all
of them. Tt is impossible for one hundred
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Members to speak now, sixty-four Mem-
bers. Please sit down. T¥aT WY gHAF
Wage 1 64HTY F 4owiw A g+
&t & AT ae &3 qEd oA
TRE T T

i gt emiel) : s g faw wm-
W o 2 RAfwr ) f.F.9 &
MET AET AT AN, 9 UF | a7,
F.9. 7T )

Jewmafe : g & .S, 9.
#1 femrss AT =fge | @y =y
feae &3 W@ & & a9 aFT
ET S 1 1 - (smeta)
Please, Mr. Gurudas Das Gupta, do you

want to speak or do you not want to
speak? Speak.

SHRI GURUDAS DAS GUPTA:
Madam, I'am having a bad throat. Let me
be allowed to speak freely.

THE DEPUTY CHAIRMAN:
Can send you some Strepsils,

We

SHRI GURUDAS DAS GUPTA: Tle
point is even if it has been convericd
into a short duration discussion, we
have before us a statement made hy
the hon. Minister of State for Home.
If you go through the statement, you
will find. it only reflects that ‘+he
Government is not totally aware of tie
dimension of the calamity that has
overtaken the country. In the second
page of the statement, the Government
says: “There is no doubt that new
sense of urgency ang direction has t¢
be given to the State apparafus to
effectively discharge ijts Constitutiona!
and legal responsibility.” It is only a
pious desile on the part of the Gov-
ernment, because the Government doe:
not spell out categorically what shoulc
be the form of the new responsibility or

what  should be the method of its
implementation. Therefore, 1 take
this  statement to be a light-herated
statement  unworthy of a Govern-
ment that rules, over the coun-
try inhabited by 700 million people
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facing the greatest national calamity

since its independence. The term: com-
munalism does not convey the gravity
of the crisis that has overtaken the
country, It is almost a civil war that
exists in some parts of thc couatry,
Only yesterady we hag celebrated the
Ist of January. The city of Bombax
celebrated the New Year by killing
people of different communities. To
me, it is the greatest national traged:
that has befallen the nation after we
had achieved independence berause
bloodshed is taking place in the nar:e
of God. Tt is the greatest calamity be-
cause people are heing kil'ed in the
name of Xllah or Ram, Indian civili-
sation stands condemmned before tae
entire Comity of I\ztions, because tne
controversy regarding the pirth-plare
of a mythological Hero has been allow-
ed to degnerate into acts of savagery.
Anarchy has descended over large
parts of the country. National produc-
tion has suffered. Scarcity is develop-
ing ang prices are increasing on a
phenomenal scale. Those who died in
{he communal clashee are those who
belong to the poor2st of the pocr o
the society; those aho suifered 3s a
result of the econcric disruption be-
Itng to the most down-trod’en toilins
rasses. But, on ‘he other han! a
group of religious-political leaders seek
t.. exploit the belief in Ram o= Ailah
ic consolidate their power paise in the
country. The political esierlizkment
that we have in our counte- is so in-
fected that it becomes ineifaci‘ve {2
maintain law ang order =2vzn in the

State capitals. It is so infec*ed that
the State apparatus cannot even  con-
tro] the riots even in places where the

capita] is situated. In this precaricus
process, the credibility of the country
is so eroded that I must say it is @
national shame tha* an exesciive cf
an international bank whi'c speaking
albout the reasons lor the lew credit-
wot’tiness of this country hac sald
only recently, and T quote;

“How can we take =scrivysiy a
country whcih risks civil war by
allowing building of a Mangit?"
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1.00 P. M,

Madam, there is an allegation hurled.
The allegation s, the cor:.analism
could spread or take monstrous  pro-
portions bhecause of the elect ial arran
gements or adjusiments that were
made in the last General T¥lections
which brought about a change of
Government, If I go into the statistical
survey, it holds out unfolds g different
story, In the last decade be*wecn 1480
and 1988, 4000 people  weva killed.
In the same period a very iarge num-
ber of communal incidents had taken
place. In the next year, that is in the
year 1989, just within a span of two
months when the olg Government had
ruled the country, there were 50
clashes, It hapened within a period of
62 days. But it is quite true that the
communal situation or the communal
climate has  degenerated  dangerously
within the last four months. It is true
that 10 States of the country have
been affected.

The statement{ which has  heen
made by the hon. Minister, I submit,
Madam, is an understatement. The
statement says that the number of
people who died during the last four
months is around 700. But according 1o
reliable non-official  statistics, it is
around 1000. Not less than 60 towns
and cities of the country are affected.
Five State capitals are hit bhy com-
muna] violence. In three State capitals
people killed were nearly 200. The
holy city of Benaras has incurred a
loss of Rs. 100 crores hecause of com-
munal riots. Even in the State capi-
tals the law and order machinery did
not function. Even the calling out of
Army automatically did not bring
about a change in the law and order
situation. One of the interesting fea-
tures of the recent riots has heen that
communal riots which was an urhan
phenomenon had even spread deep
into the rural areas. In Gonda di#trict,
32 villages had been burnt to ashes
within 48 hours and 42 people have
been killed within a span of 7 hours.
T cal] it genocide ©f course, it is
genocide. Genocide does not  know
any community Genocide knows onlv
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killing of people on a very large scals.
The scale of barbarism had surpassed
all the previous records. Previously
children ang women used to be spared
but now it is the women and children
who have been made the special {arget
of barbaric acts in some parts of the
country. A young blooming lady of 19
years 'was stabbed in the streets of
Hyderabad. A girl of 16 years was
crushed to death. Three children be-
longing to the same family were
thrown out of a moving train by the
co-passengers. In a particular city of
Uttar Pradesh, a 14 year old boy had
to witness the murder of his own
father by his own tutor. The tutor
who used to come to his house for
teaching was the murderer of his
father and the poor boy of 14 vyears was
the witness.

Another  feature Madam, hag been
that the police had adopted a most
partisan and polarised way in dealing
with the communal riots. 1 am con-
strained to say that the Provincial
Armed Constabulary cay  only be des-
scribed as an organised gang of killers
in Uttar Pradesh. The question that
naturally arises is: has this deteriora-
tion in the communal climate taken
place spontaneously? Is it a spontane-
ous development? Or is it the outcome
of a meticulous planning or careful
calculation? Madam, the nation must
know the answer and the country must
make a probe. But I must submit very
honestly—and 1 feel that some of the
Members of this hon. House will kindly
bear with me, if I say that—that the
Shila Pooja and the Shila Yatra in 1983
anq the Rath Yatra and the Kar Seva
and the Hasti Kalasa Yatra and subse-
quently the cassette campaign with the
inflammatory speech of a young lady
belonging to the national legistature,
must have aroused the feelings, deep
feelings, and led to catasrophic inci-
dents in some parts of the State, It is
for that party fo which that lady be-
longs to say whether that lady sti]l be-
longs to that party or that party s
veady to throw that person out of the
party hecause it is quite evidently on
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record that the cassettes that

led to the flaming of passions, had led
to a pumber of barbaric acts. It is for
that pariy to say whether it is in agree-
ment wijth the speech that has been
made by her in the cassettes. Madam,
I believe and I say that hatred breeds
hatred, frenzy gives birth to frenzy;
ang fundamentalism rears fundamenta-
lism of different types. Therefore, I
have no hesitation in saying that fun-
damen.alism of different brands have
brutalised our dear India, India has
beenn brutalised because fundamenta-
lists of diiferent  colours hold the
power among the nations. Therefore,
Madam, the point is whether the mag-
nitude of the violence and the hatred
and divide that exist in the nation
should formen. India. Do you feel tor-
mented? Do we, a8 Members of this
great House, as Indians, feel ashamedi?
Do we feel tormented? Do you feel that
something has to be done right now
and today to bring ahout an end to all
that is  heppening in the country?
Madam, I plead not for acrimony. I
plead for unanimity; I plead for unity.
I plead for the rousing of the con-
silence; 1 plexd that the nation must
realise that it is on the brink of a dis-
aster, a greater disaster than that the
nation has felt when the country was
partitioned o 15th August 1947. There-
fore, it is a question of wunanimity; it
is a guestion of national consensus; it
is not a question of acrimony. 1 feel
that the Bharatiya Janta Party has a
role to play in bringing about an end to.
the situation that has developed in the
country. I feel that the Vishwa Hindu
Parisad must be curbed. I feel that the
Bajrang Dal must be held responsible
for all that @ happening, The person
who killed Mahatma Gandhi in 1947
helonged to a particular party, ULe-
longed 10 a particular organisation. And
that Rashtriva Swayamssvek Sangh s
also again active. I do not cite these
instances to expose this or that politi-
cal party. But I wish only to say that
the country must rise as one personm to
brand who are the people responsible
and the country must say that these
things must come to an end.

634 RS—25
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Therefore, Madam, it is a question of
political decisiveness. It is a question of
political sagacity. It is a question not of.
the secular parties alone. It is a gues-
tion of unity of all civilised Indians. It
is a question of umity of all nationalist
forces. It is a question of unity of all
those who love the couniry. Madam,
let me make it verp clear. Tnis is a Go-
vernment ‘we are opposed to, But, on
the question of communalism, § offer
this Government my unstinted support.
I offer this Government ail that is possi-
ble to be done to put an c¢nd (o this
communal situation. But you stand the
test. You must mean business. it is not a
question of just saying that you have a
firm resolve. Our party stands to support
whoever may be in power, who takes
effective steps to curb the communal fore-
es of the country. If the nation does not
exist, if the nation breaks up, if the
exist, if the nation breaks up. if the Mus-
Iims and the Hindu kill themselves, if the
community is just branded as thz commu-
nity of killers, then what is the future of
this nation, what is the future of Leftism,
what is the future of radicalism, what is
the future of the national progress?
Therefore, it is for the sake of national
advance that I plead for the strongest
action, that I plead for unanimity on
the strongest action, that I plead for
unanimity on the question of branding
who are the people who have connived
with the rioters, who are the planned
rioters, who are the people who have
used relgion to bring an end to the
tranquility and peaceful climate of the
country. Therefore, these neonle must be
branded as such, the enemv must be
identified and there must be unanimity
on the question of takinm the stroncest
measures. Madam. all is not Tost to the
country. There »re two examnples—exam-
ple of Bihar and examnla of Tittar Pra-
desh. In Uttar Pradech thines werz worse
because the Government Inst tig credibi-
Itiy. because the administratinon did not
work, becouse the nolice force was the
worst collunder becanse the Taw and order
machinery had broken down. That ie
why, Uttar Pradesh is the worst victim
of the communal situation. Bust just by
the side of Uttar Pradesh, we have the
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example of Bihar. In Bihar, the.monster
of communalism could be held in check
because the political leadership exerted
itself, because the political forces asserted
themselves. Therefore, if we compare the
example of Bihar an Uttar Pradesh,. 1
can safely say that all is not lost with
our great country. If we c.ome to the
example of West Bengal, it is not to the
credit of the Left Front Government that
the communal situation has not been
allowed to deteriorate, it is aISf) to ‘the
credit of other political parties, including
the India National Congress. It is bec?}lse
of the united flight of all the political
forces that the mischief in West Bengal
has beca so minimal.

SHR1 JAGESH DESAL What about
Maharashtra?

SHRI GURUDAS DAS QUPTA: 1
know my example only. You give exan}Ple
of your Maharashtra. Therefore, 1 bel'leve
that unity of all the forces, w}?o. ‘bell‘e\'e
in decency. who believe in civilisation,
who are opposed to barbarism, m‘ust
unite. It is not a question of Teft um.ty.
neither it is a question of %ecular um‘ty.
It is a question of uniting the entire
decent Indians. civilised Indians of the
country . Civilisat‘on against barbaris.m,
civilisation against genocide civilisation
against the monstrt s growth of death
and destruction that should be the call
and this call should strat. should be link-
ed to the unity of the entire nation to
Bring about an end to call a halt to the
prenicious nrocess that is eoing on.
Madam, therefore. T feel. we must realise
that we are in peril, we are in a catastro-
phic situation and since we are in this
situation. we must act together. FEither
we find a negotiated settlement to the
problem of Babri Masiid and Ramjanam
Bhoomi Mandir or submit to the rule of
law. Nobody can be allowed to challenge
the established practice of human behavi-
our with respect to settling of disputes
between individualy and commu-
nities. Therefor Madam,  either
find 2 negotiate. oettlement for sub-
mit to the rule of law. There cannot be
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any person in this country, there cannot
be a single soul in this country, who can
put himself above the Constitution of
India, above the fule of law, above the
national institutions that we have built up. -
Madam, secondly, I suggest, there must
be a status quo in all the religious places
that existed on 15th August, 1947. The
status quo of the religious places, asg it
existed on 15th August, 1947, cannot be
disturbed at all. Thirdly, Madam, the act
of partisanship and impropriety on the
part of the police personnel and adminis-
tration must be drastically dealt with, A
multi religious anti-riot force must be
set up. Once upon a time I had seen a
statement appearing in a section of the
press that Government was interested in
setting up a multi-relicious anti-riot force,
This is important because the minority
community in this country is suspicious
of the law-enforcing agencies. 7 et it not
be denied that Provincial Armed Consta-
bulary has been accused of practising
mass killings in various parts of the
country. In view of that. it is essential
that multi-religious  anti-riot san~ds have
to be formed and that thev <hanld be
deployed in consnltation with the States
in the sensitive areas of the conmiry.

Madam, I wish that all-party committees
should be set up in the riot-prone areas
to ensure that confidence is restored
among the people of all communities, 1
suggest a national conference not of the
political parties only, T suegest a national
conference of the political parties along
with the religious leaders of nll the com
munities. Let the Government have a dia-
logue with the political personalities and
religions leaders in a natignnt ronfarance
and let there be a consensns on  the
question of separation of religion  from
politics, Let there be a consensus. [ do
not know whether we are in a nosition
of having a law banning inteoration of
politics with religion and if that is not
possible, let us try for a consensus. Iet
the consensus be arrived at not at a
national conference of the political parties
but at a national conference where the
religious leaders are also there. T do not
believe all the religious leaders. whether
belonging to the Muslim community or to
the Hiadn community, can be branded

@
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‘communal’. A line of demarcation must
be drawn between religious-minded-pess
and communal frenzy. A person can be
religious-minded. A person can go to a
mandir, a person can go to a chruch, a
person  can go to mosque, to offer his
religious prayers there, but I am not ready
to equate him with the communai efement.
Therefore, a line of demarcation must be
drawn between the religiousness of the
Indian masses and communal frenzy and
to do that it is essential that the Govern-
ment has an open dialogue with the
religious leaders  of the country
Madam 1 feel, the time has come
to openly say that it is not the commu-
nalising of the politics only which has
brought the country into a disaster, it
is also the criminalisation of the political-
parties which is equally responsible for
the disaster. Criminalisation of political
parties and communalising of politics
these are the two important factors that
have created disaster for the country.
Therefore, the time has come to have a
national dialogue. Tt is not by taking an
approach, a fire-fighting approach, that
you can deal with and tackle the problem,
It is essential that politics should be
separated from religion. It is essential
that criminalisation of politics is ended
once and for all. It is essential that com-
munalising of politics is also brought to
an end and for that T plead for a national
consensus. I plead for a national consen-
sus in this House and outside the House.
Communalism cannot be fought by rais-
ing the slogan of secularism only. Com-
munalism cannot be fought if we remain
blind towards the growing economic dis-
tress of the people, to the problem of
growing unemplovment to the problem of
growing pauperisation of the masses.
Therefore. in order to face the demon of
communalism it is essential that a pro-
advice, that a programme to ficht un-
employment, that a programme for
national  reconstruction, is  evolved.
Therefore, 1 plead for  national
liation to end the strife and national re-
construction to bring the youth out of
the present state of frustration. Tf the
youth is not lifted from the state of
frustration, the situation that is develop-
ing in the country cannot be fought.
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Therefore, as a Communist I feel the time
has come to take initiative for the process
of national reconciliation and at the
same time for a programme for national
reconstruction.

At the end let me appeal ta all the
political parties to kindly have introspec-
tion. It is essential that we review our
past, we review our political activities, we
review whether any of our activities had
compromised our position with communa-
lism. The great party carrying forward the
heritage of Mahatma Gandhi, the great
party carrying forward the heritage of
Jawaharlal Nehru, it is for them 1o find
out whether any of their deeds
in the last five years had enabled
to create a situation where they may be
compromising with fundamentalism. If
that was done, that has definitely given a
handle to the communal forces. At the
same time I appeal to the Bharatiya
Janata Party to kindly consider; 1 feel
there are people in the Bharatiya Janata
Party who also feel alarmed as we do;
otherwise, how could a number of MLAs
in Bihar opt to defy the Party Whip and
stand for Laloo Prasad Government?
This also speaks the existence of different
lines of thinking in the Bharativa
Janata Party, 1 believe all the
honest people, whether they are
in the Bharatiya Janata Party or the other
parties, will unite together to put an end
to the disaster that is crippling the count-
ry. Tt is essential, Madam, that the nation
wakes up, it is essential that we unite to-
gether, to save the nation. Today it is
a must, a tomorrow it may be too for us

SHRI A. G, KULKARNI (Mahara-
shtra): Madam Deputy Chairman, I
was waiting for an opportunity to ex-
press my views on the communal
situation. The country has been sub-
jected to such a type of agonising ex-
perience that the countrymen do not
know to what extent they have to criti-
cise the political parties which are in-
dulging in such reckless acts. At the
outset T feel that the communal frenzy
has been so unleashed in this country
that innocents have ‘been killed. A
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[Shri A. G. Kulkarni]

person like me feels, and my party
which has grown under the Nehruvian
concept of consensus and  secularism
feels, hurt when we see that the com-
munal riots have becn instigated parti-
cularly with political aims. I agree
with my friend, Mr. Gurudas Das
Gupta, when he spoke Oof the role of
the Congress Partv. The role of the
Congress Party is really very important
shiace it Iy o party of 190 veurs’ exis-
teace, 100 years’ expericnce, 105 years.
And, Madam, it has firmly believed in
ihe scoular character of the nation and
it will always stand by the people. It
bas a firm belief in the secular charc-
ter of the nation and so, it will always
criticise or it will act against what you
call arousing communal passions under
any political pretext,

Madam, the entire blame, if it is to
be laid, is to be laid on the Bharatiya
Janata Party which started this, which
started the Rath Yatra or whatever it
is. It was started by an ex-colleague
of mine—I Jo not want to mention
the name—for whom I have got great
respect., But I am sorry to mention that
when this Rath Yatra was started from
Somnath to Ayodhya, the entire nation
was thrown into chaos and as my friend
has just now explained, the Rath Yatra
created an atmosphere in this country
which unleashed the communal forces
making the Hindus and the Muslims
fight each other. I do not think that
the sole aim of the Rath Yatra was
to help the Vishwa Hindu Parishad or
anybody else. It wuas a political game
to win the elections whenever they are
held.

Madam, this Rath Yatra has thrown
up many isstes to which I want to
apply my mind. In this country, are
we going to have sane and mature
politics or not? Madam, T wais in
New York recently for the UN Session.
There 1T met many Members of Parlia-
ment from various countries and we
were discussing about  the developing
countries, One of the Members from
the Philippines put a question to me.
He asked me: “What is this Ayodhya
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and what is this Rath

India?* It was  Dbecause this news

appeared in the “New York Times”. I

could explain to him economic matters,

Yatra doing im

I could explain to him the relations
between India and Pakistan and I could
explain to him about our efforts in the
Gulf and how our country is playing
her role. But on this Rath Yatra issue,
I c¢ould not give any explanation at
all. It is all ridiculous, He said,
“What is this issue? What is this Rath
Yatra? Whether it is the construction
of a templ’ or something else, how
does it affect the entire cconomic poki-
cies of this country, such a great coun~
try as India?”. Madam, 1 was very
much ashamed and I could not justify
this Rath Yatra and the Temple-Masjid
issue and all those matters,

M, Gurudas Das Gupta mentioned
of the Congress (I)
Party. It is ‘he achicvement of the

about  the iole

Caneress (1) Party. ...

SYRI JAGDISH PRASAD MATHUR:
To bring about the partition of the
country on communal lines... (Interrup-

Hons) ...

SHRI A, G. KULKARNI: No, mno.
We have not done it...({Interruptions).
..We have mnever done it...(luterrup-
tionvy... We have never done it. But
you ars doing it; you are doing it now.

.. (Lacerruptions) . ..

SHR!  JAGDISH  PRASAD MA-
THUR: You divided the country on
commanal linzs. The Congress (1) did
it...(Interruptions) . ..

SHRT S. S, AHLUWALIA:  What
about the role of the RSS?...(Interrup-

tions). ..



“17T  Calling attention to
SHRI A. G. KULKARNI: Mr.

" Mathur, ‘we have never done it...(#n-
Lerruptions) . . . )

SHR! JAGDISH PRASAD MA-.
THUR: Yes, you did it...(Interrup-
tions) . ..

ot g3 77 Fog mganfear: sy
Tt fFaFn WA AT T AR
_fagziT gr. .. (qagW)

st S waTg WG A
- A aud A Far 4T, (303U1A)

SHRI A. G. KULKARNI: Madam,
1 totally deny what Mr. Mathur is
saying. I want to say...{(Interrup-.
tions) .. .that it is to the credit of the
Congress (1) Party that during the
Prime Ministership of Shri Rajiv Gandhi,
it tried to bring the two parties toge-
ther. .. (Interruptions) . ..

SHR1I JAGDISH PRASAD MA-
THUR : The Congress did it in 1947...
(Interruptions) ... You did it and it

is the Congress which is responsible for
it. .. (Interruptionsy . .,

SHRI A. G. KULKARNI: Madam,
he is talking through his hat and it has
no relevance at all.

Now, what I am saying is that it
is the achievement of the Congress (I)
Party and the former Prime Minister,
Shri Rajiv Gandhi, that the VHP and
the Babri Masjid Action Committee
people were brought together. And agree-
ment was signed that the matter will Le
referred to the court, and they would
abide by it. Who lost the initiative? It was
the Vishwanath Pratap Singh Government.
We did not lose the initiative, Sill the
Rajiv Formula says that the court should
decide this issue—the Supreme Court or
five Judees, etc. But, Madam, what T want
to say is that the Vishwa Hindu Parishad
and Reirong DL 1 am told—and T have
read in wewsnoners here and personally 1

Securi'y

enquired —subverted the Border
Force os well s the military estublishments
in Avethen on thet day, since the heads of
Bajrane Mal and Vishwa Hindu Parishad
are ex.nnlice or army officers. Dres it
really behove a party whose leaders are
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Mr. Advani and Mr. Vajpayee?
Madam, I have respect for both these
leaders. How Mr. Advani made himself
to believe that to take a Rathyatra “will
not instigate a communal riot, I do not
understand? So,” Madam I felt that....

Really,

DR. JINENDRA KUMAR JAIN
SMadhya Pradesh): It is a' nrisunderstand-
ing.

SHRI A G. KULKARNI: Mr Jain,
your entire approach to this problem was
to play cassettes and not.. . {Intcrruptions)

I?R: JINENDRA KUMAR JAIN:
This is another example of your misunder-
standing.

(Interruptions)

st :ﬂiﬂ S/ AT F el
FWIE 16 2 ool & vF wweqw &1
I 9T Fgt yrag o 1 &
AUAA AT § ITEY A A FwE@

T 1| (@A)

SHRI A. G. KULKARNI: He asked me,

he invited me, to reply to him. Otherwise
I would not have . . (Interruptions)

MA@ qrg ()
SEl m_ﬂ' 9T e avr}z'r
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2fs f¥E FumT aSwmer g 7
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T B Aifw, & F g a4
HT | (SHaai)
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THE DEPUTY CHAIRMAN: Mr.
Kulkarni, will you continue after lunch or
do you want to finish?

SHRI A. G. KULKARN]: I wil] finish
within five minutes.

THE DEPUTY CHAIRMAN: For five
minutes more' you speak and I wili then
adjourn, (Interruptions),

SHRI A. G. KULKARNI:
will speak after lunch.

Madam, I

THE DEPUTY CHAIRMAN: The
House is adjourned till 2.30 for lunch.

The House then adjourned for lunch
at thirty-four minutes past one of the
clock.

The House rcassembled after lunch
at thirty-two minutes past-two of the
clock, THE VICE CHAIRMAN /SHRI-
MATI JAYANTHI NATARATAN) in
the Chair.

Caliing Attention €0 3 wmatter of urgent
Public importance Communa}! sPuation
in the country—Contd.

SHRI V. NARAYANASAMY: (Pondi-
cherry): Happy New Year, Madam. You
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are sefting in the Chair for the first time
now.

‘THE VICE-CHAIRMAN (SHRIMATI
JAYANTHI NATARAJAN): Now, Shri~

Satya Prakash Malaviya to make a state-
ment regarding enhancement of LPG
priority quota.

SHRI SANTOSH BAGRODIA (Ra2je-
sthan): Before he starts, I want to know
whether it is a practice to distribute it
before the Minister starts because this
is given to us. I hope we can claim in
future in advance. T just want a clarifi-
cation on this.

qaiform WX THIOH AEl  qw
dedm s war (s weawstw
RreE @) : gt @ F GGAT & FEAT |

i ydwm amEfan §d Agew

F AW F ORI I I FAL A
¥ ogr mar g

THE VICE-CHATRMAN (SHRIMATI

JAYANTHI NATARAJAN): T will find
how it happened.

SHRI SANTOSH BAGRODIA: if that
is the practicee I dont mind. That
suits us.

AN HON. MEMBER: That s not the
practice.

THE VIAE-CHATRMAN (SHRIMATI
JAYANTH! NATARAJAN)Y: We wil find
out how it happened.

STATEMENT BY MINISTER

Enhancement of LPG Priority quota to
be released on recommendations of Mem-
hers of Parliament
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